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3UDGE|viENT (ORAL)

(By Hon'ble Mr. Justice U.S. Malimsth,
Chairman)

The three petitioners yho'are casual labourers ha.ve

come to the Tribunal complaining that their termiretion

uas not justified and further pray for their being taken

in regular service. The respondents have in the reply

pleaded that regularisation of casual labourers is governed

by the Department of Personnel and Administrative Reforms

on No,49014/4/87"-Estt,(C) dated 21 ,3, 1979 and that the case

of the petitioners uould be considered in accordance with

the Said order as and when there are vacancies in uhich

the petitioners can be accommodated subject to their

fulfiling the conditions of the said order. Without examining

the case of the petitioners as to whether they satisfy '

the conditions, leaving that matter to the authority concerned

ue record the statemant of the respondents that their cases

shall be examined and considered and benefit, if any, uhich
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is merited in accordance with the aforesaid order of the

Government dated 21.3.1979, given to them. No costs
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